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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH : NEW DELHI 

ORIGINAL APPLICATION No. 521 of 2022 

IN THE MATTER OF:  

SAMPURNA NAND            ….APPLICANT  

VERSUS 

STATE OF U.P. & ORS.        ….RESPONDENTS 

AND 

ORIGINAL APPLICATION No 462/2024 

IN THE MATTER OF  

SAMPURNANAND                                          APPLICANT  

VS 

RAJU STONE PRODUCTS                         RESPONDENT   

 

  

COMPLIANCE REPORT OF RESPONDENT, M/S RAJU STONE 

PRODUCTS IN THE MATTER OF OA 454/ 2024 (RESSPONDENT 

NO 54 IN OA 521/2022), IN COMPLIANCE OF ORDER OF HON 

TRIBUNAL DATED 12.03.2024 AND 25.4.2024 IN THE MATTER 

OF OA 521/2022.   

 

MOST RESPECTFULLY SHOWETH:  

 

1. That a matter of Original Application No 521/22, titled 

Sampurnanand Vs State of UP & Others, pertaining to pollution due 

to mining and stone crushers in t illegal mining on hills in the area 

of villages Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana 

Bhagwat, Police Station Ahraura, Tehsil Chunar, District Mirzapur, 

Uttar Pradesh is under consideration of this Hon’ble Tribunal. 
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2. That M/S Raju Stone Products,  Bhagauti Dei, Patihata, Chunar  , 

District Mirzapur is impleaded as Respondent No 62 in the said 

matter of OA 521/2022. A separate OA No 462/2024 is registered 

and pending consideration before Hon’ble Tribunal in respect of 

Respondent in compliance of order of Hon’ble Tribunal dated 

12.3.2024.     

 

3. That upon hearing the matter on 12.03.2024, this Hon”ble Tribunal 

was also pleased to interalia pass following order for filing of response 

to the various reports filed by UP Pollution Control Board and by the 

Joint Committee in terms of various orders passed by Hon’ble Tribunal.    

 

17. Initially this Tribunal had passed interim injunctive order 

restraining mining/stone crushing but the orders were modified 

and lastly this Tribunal passed the order dated 17.10.2023 

permitting the Project Proponents to operate as mentioned 

therein.  

18. The aspects of compliance with EC/CTO conditions by the 

mining lease holders and CTO conditions by Stone Crushers need 

to be verified and in case of violations remedial action is required 

to be taken.  

19. The UPPCB vide letter dated 07.03.2024 has filed additional 

information wherein, it is stated that closure order has been 

issued on 19.02.2024 for the closure of 21 stone crushers and 40 

mining leases for non-compliance of consent/EC conditions.  

20. All the Project Proponents of Stone Crushers are directed to 

file their compliance reports in response to the reports of the 

Joint Committee, UPPCB and District Magistrate, Mirzapur with 

details of action taken/contemplated for the compliance of 
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consent conditions as applicable to them within one month by 

email at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF and sent 

copy thereof to the Regional Officer, UPPCB who shall verify the 

compliance and file verification report before this Tribunal. 

UPPCB shall take appropriate remedial action regarding 

closure/revocation of closure on the basis of such verification of 

non-compliance/compliance by the concerned Project 

Proponents. 

4. That at the outset itself the Respondent respectfully submits that the 

Respondent stone crusher unit is lying closed since end of year 2022 and its 

consent has also expired on 31.12.2022. A copy of last consent order is 

enclosed as Annexure R/1.  The plant is presently in dismantled position. 

Photographs of plant are enclosed as Annexure R/2.  

5. That the Respondent had submitted Affidavit before UPPCB on 3.2.23 

that the plant is lying closed due to certain personal problems and that 

consent has also expired on 31.12.2022.  A copy of said Affidavit is enclosed 

as Annexure R/3.      

6. That notwithstanding aforementioned position of Respondent Plant , the 

joint committee inspected the plant and reported in its report dated 

13.7.2023 before Hon’ble Tribunal that the plant was found closed and in 

damaged condition. Certain other deficiencies were also observed during 

inspection.  A copy of the extract of said joint committee report (internal 

page 29-30 / running page 192-193) on record of Hon’ble Tribunal in the 

matter of OA 521/2022 is enclosed as Annexure R/4.   

7. That the Respondent plant  again submitted an affidavit to UPPCB on 8 Nov 2023 

that it is lying closed and would obtain consent to operate before operating the 

plant.  A copy of referred affidavit is enclosed as Annexure R/5.  
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8. That the joint committee subsequently in compliance of order dated 17.10.2023 in 

OA 521/2022 inspected the plant site and observed following non compliance / 

violation of CTO during inspection on 28 Dec 2023 as per joint committee report 

dated 6.1.2024  (internal page 45 of 125, running page 5035-36 )  in compliance of 

the order of Hon’ble Tribunal dated 17.10.2023 .   

1. The plant of machinery was not established. Only civil foundation 

such as dug has constructed in the premises of industry.  The 

committee members have found plant and machinery during field 

visit in the month of June 2023. It may be that industry is under 

renovation and capacity of the plant / machinery may be modify. . 

2. As per record of regional office , UPPCB industry has not intimate 

to the office for renovation work. UPPCB has not issued any 

approval for CTE to the industry.  

3. Barricading of bricks has been established as wind breaking wall 

around periphery of stone crusher in east and south direction.. 

4. CTO issued vide dated 4.7.2018 to above stone crusher has 

expired on 31.12.2022. presently industry has not obtained valid 

CTO.  

Finding/Suggestion of the committee:  

i. UPPCB shall ensure that  industry should not operational without 

having valid CTO. In case industry operate without issue direction 

under the provisions of the Air (Prevention and Control of 

Pollution) Act, 1981 (as amended).  

ii. UPPCB shall impose environmental compensation against the 

industry for non-complying/violation days (If any).  

A copy of the extract of observations of Joint Committee report in 

respect of Respondent as submitted by D M, Mirzapur before Hon’ble 

Tribunal vide report dated 6.1.2024 is enclosed herewith as Annexure 

R/6.  
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9. That based on joint committee report dated 6.1.2024, UPPCB issued a show 

cause notice dated 12.1.2024 to the Respondent u/s 31 A of Air Act 1981 on 

proposed directions to close down the stone crusher and concerned 

authority to disconnect power supply. The copy of said notice is placed at 

running page 6138 (internal page no. not mentioned) of the Report of UPPCB 

filed before Hon’ble Tribunal on 19.2.2024. A copy of show cause notice 

dated 12.1.2024 is enclosed as Annexure R/7.  

     

10.  The Respondent duly replied to the show cause notice dated 12.1.2024. 

A copy of the said reply dated 9.2.2024 to show cause notice dated 

12.1.2024 issued by UPPCB stating that plant is lying closed since many 

months and some parts of machinery requires change. UPPCB was reminded 

of earlier affidavit of Nov 2023 also beside informing that about 300 trees 

are planted in the plant, sprinkler system is installed etc.  A copy of it is 

enclosed herewith as  Annexure R/8. 

 

11. That the joint Committee and UPPCB has not properly appreciated the 

compliance of consent conditions on ground. The Respondent unit has 

surviving 276 tree plants, mobile, sprinkler beside sprinklers on boundary 

wall of more than 8 ft height around the periphery of the plant of which 

about 30 m has crumbled down and needs repair.  The plant shall not be 

operated without obtaining necessary CTO after completing plant repairs 

and fulfilling requirement of obtaining renewal of consent.  

 

12. As per report of UPPCB dated 19.2.2024 filed before Hon’ble NGT, based on 

recommendation of the joint committee and inspection by UPPCB official upon 

consideration of the reply of the unit to show cause notice dated 12.1.2024, 

UPPCB has issued direction under sec 31 A of Air Prevention & Control of 
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Pollution Act 1981 on 19.2.2024 to close down our unit. Direction has also been 

endorsed to Power Supply Co to disconnect power supply of the unit. The 

directions have been complied and team constituted by DM, Mirzapur vide 

order dated 4.3.2024 has sealed our plant machinery on 6.3.2024.    The closure 

directions u/s 31 A of Air Act 1981 in respect of Respondent unit have been 

placed before Hon’ble Tribunal at internal pager no 6285 of additional report of 

UPPCB filed before Hon’ble Tribunal on  7.3.2024 .  The Respondent unit was 

seal closed on 6.3.2024 (running page 6429) by team constituted by DM 

Mirzapur vide order dated 4.3.2024 (running page 6414 of additional report of 

UPPCB dated 7.3.2024) in compliance of directions dated 19.2.2024. A copy 

each of Directions u/s 31 A of Air Act 1981 dated 19.2.2024 for closure of 

Respondent unit, order of DM, Mirzapur dated 4.3.2024 constituting team for 

sealing of unit in compliance of directions dated 19.2.2024 of UPPCB and sealing 

of unit by team on 6.3.2024 are enclosed herewith as Annexure  R/9 colly.  

Regretfully the directions dated 19.2.2024 falsely mentions that UPPCB found 

on 8.2.2024 that plant is being run without proper Air Pollution Control 

measures.  

 

13.  It is submitted that our unit has been closed and directions for closure are also 

issued beside imposing Environment compensation of Rs  1500000/- as per 

order dated 19.2.2024 by UPPCB placed at running page no 6369 of its 

additional report dated 7.3.2024. A copy of order imposing EC of Rs 9,12,500 is 

enclosed as Annexure R/10.  It is pertinent to mention here that neither copy 

of directions dated 19.2.2024 nor copy of order imposing EC dated 19.2.2024 

have been received by the Respondent. These have come to knowledge only 

through reports filed by UPPCB before Hon’ble Tribunal in OA 521/2022 as 

already stated above.  Regretfully the order falsely mentions that UPPCB found 

on 8.2.2024 that plant is being run without proper Air Pollution Control 

measures. Inspection report dated 8.2.2024 has not been provided by UPPCB.  
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Annexure -R/11015031503
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Annexure -R/3171510 1510



Annexure -R/41815111511
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Annexure -R/52015131513
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Annexure -R/62215151515
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Annexure -R/72415171517



Annexure -R/8251518 1518
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Annexure -R/9291522 1522
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Annexure -R/103215251525


